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CENTRALAl)J1INISTBATIVETRIBUNAL, ALLAHABAD BB\lCH,
ALLAHABAD.

Dated: Allahabad, the 6th day ofJ une, a:xJ 1.
-,

Coram: Hoh' bLe Mr. S. Dayal, A~:6Jl. /
....r"

Hon'ble Mr. Rafiq U~ln, J .M.
, /' ~-

,·(~..tQ~_No-:27ro/o 1) J

OHIGINAL~P'LICATION N.9.:.754 . OF 2O,o!. /

1. Anil Kunar Srivastava,
slo Sri K.L. Sr iv as tava,
rlo Mohal I a- PaDllarthapur,
District J aunpur,.

2. Avinash Chandra Srivastava,
860, Mutthigarij, All ahebad ,
Posted at Carpet Weaving Training Centl'e,
5ewait District Allahabad.

. . . . • . nppl Lcarrt s

(By ~vocate: Sri N.L.Srivastava )

Versus

1. Union of India,
Minist ry of Textile Through its Secretary,
NeW~lhi.

2. Development Commissioner (Handicrafts),
west Block No.7, R.K. Puran,
New Delhi.

3. Director,
cent re.l Region, Office of the Development
Commissioner {Handicrafts),
13-46, Mahanagar Extension, Lucknow.

4. Assistant Director,
Office of the Development Commissioner (Handicrafts),
lA/3A, Ban Priya Road, Allahabad.

. . • . Respondents

\\. (B Advocate: Sri R. C. Joshi)
'j..JL

Y



2.

_O_R_D_E_R.- (0RtU.)

(By Hon! ble Mr. S. Dayal, /Wi)

This application has been filed for a direction

to the Respondent No.2 to grant benefit of Assured ~

Career- Progression Scheme to the applicants with

effect fran 9.8.99 as given to other Carpet Training

Officers.

2. The applicants have stated that they have

completed more than 12 year's of se rv Lce on 9.8.99,

when the O.M. introducing the Assured Career-Progression

.:;)chemewas issued by the N inist,ry of ler sonnel, Publ ic

Grievances and Pensions(Depari:ment of Personnel and

Training). The applicants have not been given the

benefit of the Assur-ed Caree r Progress ion Scheme,

while many of their colleagues have received the

said benefits. The applicants have filed a represen-

tation dated 21.8.2000, in which they have mentioned

these facts.

•

3. We have heard Sri N.L. Srivastava for the

applicant and Sri Ganga Ran Gupta, brief hol,der of

Sri R. C. Joshi for the ReSpondents.

4. The learned counsels agreed that in the interest
of expedititious justice, a direction to the ~spondents
may be given to decide the rEpresentation of the
applicant if! a twe-bound manner.

5. We, therefore, direct the Respondent No.2

to decide the representation dated 21.8.2000 of the

applicant by a reasoned and speaking order within a

period of
costs.

twelve weeks. There shall be no order as to
~':2..-~1'-" < ~....., J~

('kA'FI~ UDDIii) (S. DAYAL)
JUDICIAL MEl...tBER MEMBER(A)

Nat~


